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meet at 10 o’clock or carry on till 
6 o’clock

Sardar Hukam Singh: II the House 
so desireSi instead of sitting till 7, 
we can sit up to 8 and we can finish 
off at 2 o'clock on Tuesday.

Some Hon. Members: No, no.
Mr. Speaker: You cannot put any

thing to vote till 2-30. There is no 
point in meeting at 10 o’clock.

I shall put the question, subject to 
these modifications.

The question is:
“That this House agrees with 

the Sixth Report of the Business 
Advisory Committee presented to 
the House today, subject to Hie 
modification that instead of the 
House sitting on the 5th August, 
1957 from 9 AM to 1 P.M. and 
again from 2-30 P.M. to 9-30 P.M., 
the House may sit from 11 A.M. 
to 7 P.M. on the 5th August, 1957 
ana the discussion on the Essen
tial Services Maintenance Bill, 
1957, may continue for three hours 
on the 6th August, 1957.”

The motion was adopted.

MOTION FOR ADJOURNMENT— 
contd.

Mr. Speaker: How, the adjourn
ment motion of Shn Sadhan Gupta:

“The serious situation arising 
from the unjustified and wanton 
firing by Police into the Sweepers' 
Bustee at Reading Road, New 
Delhi, resulting in death and 
serious injuries to Sweepers”

Two and a half hours under the Rules 
from 4 to 6-30 If after two hours, 
I find interest is lagging, the debate 
need not continue.

So far as time for each speech is 
concerned, I will allow 20 minutes to 
the first speaker and 15 minutes to 
others.

Shri Sadhan Gupta (Calcutta East): 
Mr. Speaker, J raise this discussion 
not only to register my protest and

to seek the verdict of the House on a 
matter which has pained every one 
of us on both sides of this House, but 
also to draw the attention of this 
House and of the entire country 
through this House to a shameful 
phenomenon which we have been ex
periencing for ten years, the pheno
menon of firing at every occasion 
when the common people fight for 
their rights It is unfortunate m our 
country, unlike m other countries, 
that firing is so frequent and the 
authonties concerned are so callous 
that it has come to be accepted as an 
ordinary matter and there is nothing 
extraordinary about it. We have read 
in newspapers that it has happened 
in a country like France that when 
2QQ people were being drafted and 
sent to Algeria for war in Algeria, 
5000 people lifted them bodily away 
from the train and even then there 
was no firing. Here, just on the 
slightest occasion or even without any 
occasion, the trigger comes to our 
fingers The trigger comes so easily 
to the fingers of our police that we 
have lost even the sense or capacity 
of being appalled at firing when we 
hear of one.

This particular firing has taken 
place in the metropolis of India and 
has taken place on a section of the 
population with which we all have 
sympathy, who are not only down
trodden but who work in inhuman 
conditions of service. They were 
fighting for their nghts, just nghts 
Of course, I do not know much about 
their grievances, but from what ap
peared in the papers, I think they 
were pnma facie absolutely unexcep 
tionable What they desired was 
gratuity after retirement. 'Obviously, 
they need it because they are lll- 
paid workers They desired medical 
benefits They have a right to de
mand it and they have a right to 
claim it They have desired merger 
of dearness allowance with pay which 
is quite reasonable since it, presum
ably, affects the amount of retirement 
benefits they might get and so on. I 
am not concerned here with the 
justice or otherwise of their demands, 
with the propriety or impropriety of
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their demands What I want to es
tablish here is that, whether their 
Remands are proper or not that could 
not be an excuse for suppressing a 
strike mto which they entered, and 
still less, for suppressing it by bullets

Now, the circumstances in which 
the whole thing took place are horri
ble by any standards of decency and 
humanity I have been there with 
my Deputy Leader, Shn A  K 
Gopalan, Shri Balmiki of the other 
side was also there What we found 
there was that the bullets had shot 
right into the colony of the sweepers, 
into the colony where Mahatma 
Gandhi held his prayers, into the 
colony where Mahatma Gandhi had 
once resided along with them, these 
down-trodden fellowmen of our coun
try They had shot right mto the 
colony There are bullet marks on 
the walls, and as we learnt from 
them, and as was also apparent from 
the blood marks at the entrance to 
the colony, the injured and the dead 
were dragged out of the colony by 
the police

This cannot be self-defence This 
is pure vendetta We learnt from the 
police there that they had to open fire 
because stones were thrown at them 
We did not find any concentration of 
stones or any stones scattered in the 
vicinity, which must have been the 
case, if so many stones were thrown 
that the police were compelled to 
open fire m self-defence It was 
pretty clear from the circumstances 
that it was pure vendetta, and nothing 
of self-defence at all

Now, that was not the only circum
stance to show the police vindictive
ness Yesterday we read in the 
papers that a twelve-year old boy who 
was injured and was taken to hospital 
was kept .handcuffed In the hospital

Shrimatl Sachets. Kripalanl (New 
Delhi). That is not correct I have 
personally enquired

Shri Sadhan Gupta: I understand
that some Minister had to intervene 
on his behalf to release it, or som*

high authority had to intervene. That 
was the report m the papers

The point is this, that a policeman 
in self-defence should open fire and 
injure twelve-year old boy 'is horri
fying enough And since Shnmati 
Sucheta Kripalam says so, there should 
be an enquiry whether at the 
initial stages, that boy had been hand
cuffed in the hospital That would 
show the vendetta of the police also 
In any case, there is no doubt that 
there was no justification for the 
opening of fire I do not know whe
ther it is a fact that they were trying 
to obstruct persons who are 
euphemistically called loyal workers, 
but who should be properly called 
black-legs, who were trying to pnck 
the strike I do not know whether it 
is a fact or not But what I want 
to submit for the consideration of -the 
House is this Should we accept the 
condition that whenever anyone inter
feres with another, even illegally, fire 
should be opened on them7 When 
can fire be opened? It is only m ex
treme cases, when life is in danger,, 
that fire could be opened Of course,, 
when life is m imminent danger, fire 
can be opened

Of course, the explanation has been, 
given that the police were about to be 
opened Now, as I told you, there was 
no external evidence of that fracas, 
there, of that alleged assault on the 
police there, to show that there was- 
justification for firing On the other 
hand, this report, this excuse which 
was given to us is the stereotyped 
excuse m every case I could have- 
drafted it, without even knowing a 
smgle fact of the matter, because that 
is being done in every State today,, 
where fire is opened—a violent mob, 
police about to be overwhelmed, fire 
in self-defence

Shrimatl Renu Chakravartty:
Brickbats

Shri Sadhan Gupta: brick-bats,
stones, lathis, and fire etc. That ir  
the stock report I do not know whe
ther they have a cyctartyled we cat
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everywhere, in every place where
firing takes place But when it comes
before an independent judicial en
quiry, in most cases, you will find
that the action of the police is held
to be unjustified In Patha, the same
thing happened In Hoshiarpur, of
course, it was not firing, but the same
verdict was given At Kalka, I be
lieve, the same verdict was given In
Calcutta, fire was opened on women,
and the same verdict was given by
the coroners’ jury In Indore, the
same thing happened In Bom
bay, they would not enquire, although
about 150 people were killed

Mr. Speaker: May I state that we
are dealing only with the responsi
bility of the Central Government here
JEUU? japt mtltb jUm* jraspanaihtidty srf ih*
State Governments or the acts of the
State Governments? The accusation
may be right, or there may be an ex
ceedingly proper reply also and an
explanation also for it But those
Ministers are not here to reply, and,
therefore, we should not get into their
affairs The simple point here is 
whether there has been any excess,
or whether there was any case for
fjpng or there was no case at all, or
even if there was a case, whether
there was excess That is the simple
point before us, and not even the
grievances of those people So, hon
Members will confine themselves to
this point

Shri Punnoose (Ambalapuzha) The
Bombay Minister is here

Shri Sadban Gupta This is the 
kind of thing that goes on Whenever
the light of enquiry, whenever the
light of independent investigation is
focussed on it, it is almost universally
found to be unjustified And yet,
what we see is that nothing is done
to punish the persons guilty of it

Let there be no mistake about it
When a firing is unjustified, those who
indulged in it are guilty of murder,
pure murder, and nothing else And
if you do not punish them, you are 
no better than abettors of murder

I want to know whether this das
tardly firing which has taken place in

Delhj Win not only be enquired into
but whether it will be enquired ml > 
b> dn impartial authority—let it be a 
high judicial ofheer or a High Court
judge I want to know « 1 ether it
will be enquired into m that way
We tlo not want an enquiry by an 
addn,10nal district magistiate I do
not know what that gentleman is 
like, what his independence u> But
one thing is clear If his report is in
favour of the police, it will not com
mand dny confidence of the public,
firstly, because the district magistrate
who is the superior has expressed
himseif on the point, and secondly
became he is an executive officer.
and thirdly, because the very fact
th** he has been serving for 25 years
mak^g clear that he has been serv- 
m8‘ also uncfer the British for a 
considerable time

Shri V P. Nayar (Quilon) And
trained WJth them

Shj>i Sadhan Gupta: < and so, his
mental make-up is liable to be sus-
P®ct%d I am not saying anything
about it because I do not know him,
but that will be the idea of the pub
lic, if the report goes in favour of the
police Therefore, the inquiry should,
be by an authority whose impartiality
is ui1{joubted

NQw, if it is discovered that the
police is guilty, there must be no
attempt to shield them and save them
from punishment Let us remember
that a hfe has been taken, and an
other is threatened—it is report
ed t^at the boy is m a precarious
eondjtion Now, if we have to day 
ju stly  then we must bnng the guilty
to b<x)k, we must not have any other
consideration against it

A® I said, they are murderers They
do Hot deserve any consideration
They have treated human life as the
lives of cats and dogs—even in the- 
case 0f  Catg and dogs, we think twice
befoi-e we kill them But in the ease- 
of a human being, they do not do it.
They should pay the full price o f it
Therefore, if the police are found to*
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be guilty, the guilty persons must get 
exemplary punishment

In conclusion, I would appeal to the 
Government to set an example in this 
matter As I said, it is a very shame
ful phenomenon m this country that 
firing is much too frequent It is thf* 
duty 0f  this Government to set an 
example of respect for human life, if 
it is inclined to do so, to set an 
example to all others to see that in
quiries are not only made, but that 
reports of inquiries do not go to the 
wastepaper basket and proper action 
is taken, by ‘proper action’, I mean 
vigorous prosecution and punishment 
of the guilty

It as also necessary that stricter* 
instructions should be given to the 
police to keep clear of industrial dis
putes, unless there is great threat to 
person or property, and then not to 
indulge in pressing triggers in seasor 
and out of season This tngger- 
happiness must be curbed and we 
must be able to feel secure about out 
lives and limbs when we enter mtr> 
any struggle for the grievances of the 
common people

There are many things which the 
common people have to fight for here, 
and if in every case, the police inter
vene and still more, if the police 
start showering bullets when we try 

. to fight for our nghts, it will be an 
evil day for the country Let not the 
Government think that that way they 
will succeed in suppressing the strug
gle If they think that they will cure 
lawlessness by it they are very much 
mistaken If this order of things goes 
on, it will be lawlessness that will 
get the upper hand, because if we 
have the feeling that we can have no 
justice and we are likely to be mown 
when we fight for our rights, we 
shall only be compelled to take steps, 
to protect ourselves against such 
attacks

Shri burendranath Dwivedy: Mr
Speaker, Sir, for the first time, the 
Hoi  ̂ i is getting an opportunity to 
■discuss an adjournment motion, and

it is a happy augury that we begin 
wi{;h this question of firing

This is not an isolated instance 
firing has occurred in this country 
more than what was in the Britishers' 
time I want to be contradicted by 
the Home Minister that the incident" 
of finng in this country after the 
Congress assumed government is not 
more than that was during the 200 
years of British rule ( I n te r r u p t io n s ) . 
Why is it so’  I do not want to blame 
the poor policemen The question is 
not whether a policeman fired or not 
The question involves a policy, 
whether in a democracy we have not 
to change our rules which were based 
on the police state, or whether we 
shall carry on our work with the 
same pld set of rules

We have been preaching interna
tional concord and peace, going all 
round the world, clamouring for 
peace, goodwill and all that, but in 
our own country, we have left mil
lions of our countrymen at the mercy 
of the police without giving them any 
guidance whatsoever

I am not concerned, and I am nov 
going to deal with the demands of 
these people—I know the demands are 
just—and they have called off the 
strike You have promised them, at 
least you have satisfied them tha* 
then demands would be met Ana 
you did it when’  After you killed a 
man The demands were with you 
long time before Actually twc 
ladies began hunger-strike on th* 
22nd of July, and on the 29th the/ 
gave the strike call Still there wa 
no talk there was no attempt to see 
that the just demands were met 
But on the 31st when an adjourn
ment motion was tabled, the Prim" 
Minister came forward and said 'I 
will consider them sympathetically* 
Before that sympathy actually went 
to the people, sympathy was actually 
transferred to the people—through 
firing' (Interruptions).

Shri Hem Hama (Gauhati). Trans
lated through bulle*S
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Shri Suendnuiath Dffiredy: If this
is your attitude, you are determined
to kill democracy in this country
You do no$ want to follow democratic
procedure, you do not want to set
democratic principles, you do not
want to meet the reasonable demands
of the people, you da not want to
discuss the matter with them, their
difficulties But whenever any de
mands are pli'-ed vou ju t set them
aside So they aic frustrated, they
8re goaded to some action When
they take the only alternative course
left to them, that is, strike or anv
such method permissible—they have
every right to strike when they feel
injured—then what is your reply’
Your reply is bullets and nothing
else This is a bureau era'ic way of
doing things You will goad people
to take recourse to violence You do
not want to set a pattern of demo
cratic development m this country

Therefore, tins laises a fundamental
question what is our attitude towards
tirinp’  Take this Delhi firing 1 do
not know what is therein the report
submitted b> the A D M  But in the 
usual mannei os was happening
during the British days an Additional
District Magistrate was appointed tc
go nto the mat'er The Home Minis
ter was not even prepared to sav 
Yts, the Additional District Magis
trate has been ordered by his superior
authority he will go into it, and then 
we will appoint a Judicial’ Thio 
should be the normal procedure I
think this should have been followed
This was not agieed and the matte* 
of discussion was delayed on that ac
count

Take this Delhi incident Friends
have desenbed how the firing occur
red Even Congressmen w ho had 
be n to the place of occurrence have
stated that this was irresponsible A
Congtess M P, who is associated with
the sweepers’ organisation, also stated 
that the police firing was unprovoked
and uncalled for, and the situation 
there was not such as could not be
controlled by lathi charge or by tear
gas If you read the official com
munique that has been issued, as has
been pointed out by Shri Sadhan 
Gupta, the usual plea is there It

says that ‘a constable who was hit ca
the head by lathi, dropped on the sopt^
and several others sustained injury
by brickbats and lathis Finding
themselves in danger of being over
whelmed, and the sanitary staff
the installation at the mercy of the* 
mob, the police opened fire’ There
was no Magistrate there There was
no warning issued Nor was there
use of tear gas or water hose or
lathi charges, nothing of the kind
Simply because some hundreds of
people prevented the police, prho even- 
successfully broke the cordon and
took away one lorry, only the second
lorry was prevented by the people,
simply because that was prevented
from passing, this firing was resorted 
to I would ask the hon Home
Minister is it at all permissible under
the circumstances7 I think this is a
dastardly act There was no magis
trate it has been admitted, and no
reasonable time was given to the
peopi" to disperse, which is ordinarily
done even when firing is resorted to
sometimes by the indiscretion of th<“
policeman We have seen these firing
during the British days the civil dis
obedience days and we have our own
experience of firings

I know when I was addressing a 
meeting, the crowd was fired upon
Unfortunately, I was arrested and was
not fired at But we have s*»en occa
sions like that (Interruptions)

I say unfortunate because I escaped
and went to jail the> arrested me
first and then fired on the people

Even on occasions before they
simplv fire m the air so that
people may disperse On that
day even this was not done I would
humbly ask the Home Minister to tell
me was that done on the occasion’
Nothing of the kind was done Why
is it so7 It is because you have not
applied your mind as to when and
how firing should be resorted to

My feeling is that when we are
discussing this question let us go into
the entire matter If we want to set
up a standard the first thing would
be to go into the entire matter aa to
how the Police should conduct itseii
in a democratic set-up There axe
only two fundamental principles that
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the pohce should follow according to
me. Each policeman is responsible
for what he does Secondly, he must
not act outside the laws. We should
carefully define hxs powers. The
Pohce must also understand that n.
democracy they are there to preserve
peace no doubt, to apprehend the
guilty persons, but they have also a 
du'> to protect and help members of
the public Thfir role is mainly that 
ot a friend, guaidiaji and servant.
Excepting that, the Pohce should not
have any other role

About firing, 1 would also say tha* 
we must set up a standard as to on 
which occasions really firing should
be lesortcd to We may discuss all
these things and we may condemn
tho poor policeman but the fact re
mains that these things would be 
pursued m this country as it was
being done before unless we have
some principles I would suggest that
if Government agrees to accept these 
standards it would be good Un
less the crowd is so violent, un
less they are armed with deadly
weapons and they threaten to
take action as would endanger life and
property, no firing should be resorted
to. Unless the contending group i3 
in such a bellicose and aggressive
mood, firing should not be resorted
to When there is obstruction of
traffic—in this case there was no ob
struction of traffic—even on that oc
casion, I would say, if there is no
other possible route to take the con
veyance or if it is such that if it does
-not go at that moment it will really
■endanger life and property, then, they
Tnay be permitted to fire. Otherwise,
I do not see any reason why we
should permit policemen to fire at
their sweet will.

This question of firing has been
hanging before us in this country

, since a long time. I may tell my
lriends in this House, when in Tra- 
vancore-Cochin, for some time the
P.S.P. was in office, firing was resorted
"to. TSe entire P.S.P. sat in the
National Conference, apologised to
the people and condemned the firing
and decided that whenever firing is 
Tesorted to, as a matter of fact, a

judicial enquiry should be ordered
into it. The judicial enquiry in 
Travancore-Cochw—when the P.S.P
was m office—held that the’firing was
justified Not that 1 support thai
hung—let Congressmen laugh at it—
but I want to say this. Are you pre
pared to say that whenever firing
otcuis anywhere, you will, as a 
1101 mal course, order a judicial en
quiry’  Are you prepared to accept
thisv Thai is my challenge to you.
P S P  minr.try accepted this princi
ple.

We may very much express our
concern for the Second Five Year
Plan We may say, we have to
carry it through, we have to look to
the international situation and all
that All this clamour will not have
any effect unless your administrative
set-up is changed, unless we apply
our mind very seriously as to how we
should deal with our own people.

The Prime Minister has so far es
tablished a good record outside. We
are proud of it There are a few
world statesmen and he is one of
them But I would humbly request
him to have a little mercy on the
people, on the masses who have sent
him here Today you have killed a 
mehtar; you have killed a most down
trodden member of our society. Does
it not m any way make you think
very seriously’  Thefe must be some
thing very wrong m this administra
tion This has happened under your
very nose, where everything is avail
able; the head of the Administration
is available for talk and negotiation
I am told that the Delhi Mehtar
Union is controlled by Congressmen
Certainly, they cannot be accused of
being anti-national, anti-government
and anti-social and what not. I do
not think they can be accused like
that. Still, I want to ask the Gov
ernment, why was it that only after
firing you agreed to meet their de
mands and not before.

What I mean to say is this. When
the House has got this opportunity to
discuss a matter of gifeat importance,
we must discuss not only the thing
that has happened but much
more to enable us to set up
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our standards for the future. 1 would
like the Administration, the Home
Minister and the Government of Ip..,::iia
to think over this matter and come
out with a policy as to ho~ the Police
should behave on occasions like' this.
Shrf B. C. Kambte (Kopargaon):

Sir, it is really very unfortunate that
one of the blackest incidents in the
history of the last few years has
taken place against the defenceless
people, namely sweepers. I am not
prepared to take this as an isolated
incident. We in Bombay State know
what is police 'firing under the Cong-
ress regime where on' an average two
bullets in a minute were fired and
thus the Congress regime has turned
the whole country into a police State.
Ultimately, after this firing was over.
the sweepers were brought down and
now they have called off their strike
I do not know whether they agreed
very willingly or not. What can
those poor people do except calling
off the strike in these circumstances?
There is a sweet assurance that the
hon. Home Minister will be pleased to
call upon the. representatives of the
sweepers and the officials. This sweet
assurance is given after this ghastly
incident.

I would have been glad if the Gov-
ernment had- automatically conceded
the demands about which there was
the dispute. Nothing of that kind has
been done.

With regard to this incident and
with regard to such incidents in
various parts of the country, I was
searching for the rules. Which are
the rules which govern police firing?
It is unfortunate that even all our
libraries were not able to .set me a
single copy of the rules which govern
the police firing. Ultimately, I got
hold of Halsbury's laws from England
and I could see a certain portion con-
cerning police firing. In the absence
of such rules, I' cannot but refer to
that particular portion. I have taken
an extract from it-Halsbury's Laws
of England, Second Edition, Volume
9, page 316. It says ~hat if any police
firing is to be resorted to then a d e-
claration in the pre.scribed form must

be made first and there should be at
least a magistrate or a bailiff. Apply
ing these two tests, I would like 11.0
know categorically £l'om the hon.
Home Minister whether there was ill

the' prescribed manner any declara-
tion made by the officer concerned
before he resorted to firing and se-
condly also whether there was any
person of the status of a magistrate.
We would a1so like to know whether
the police officer tried to fire in the
air and thereby he wanted to dis-
perse the crowd. That is to say whe-
ther the intention' was to disperse the
crowd or the intention was to kill the
person. I charge that the intention
was to kill the man and not to dis-
perse the crowd. As was the expert-
ence in Bombay State, they should.
have been let out to kill .... (Inter-
ruptions).
I would also like to know whether

the minimum force was used in this
matter. What was the strength of
the crowd collected there? Was mini-
mum force used? My submission is
that the minimum force was not used
at all, I would like to know further
details from the hon. Minister. When
did the firing actually commence?
When did it end? How many rounds
were fired? What is the total number
of bullets and what is the nature of
the injury? What is the state of
affairs of those who were injured?
What do the Government do about
them? How do the Government pro-
pose to compensate those who are in-
jured and the family where there has
been a victim?
The Lok Sabha is in session. The

negotiations were going on. The
Prime Minister made- a certain state-
ment here and there were telephon-
ing communications. How is it that
the leaders of the union were not in-
formed or the police officers were not
informed with regard to the negotia-
tions which were going on? It is
most ironical. As a matter of fact
negotiations were going on and the
police officers ought to have been
informed.
According to me, only three reasons

could be given. Firstly, the total and
complete strike made the Government
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and the Delhi Municipal Authorities
terrified They felt that if the strike
becomes successful, then they will be
completely defeated in their ende
avour The second reason is the utter
contempt tor the lower order That
is an important reason That is the
value attached to t^e lives of these
sweepers I had gone there I saw 
the trails of blood stains People
were dragged This is the way in
which things are being done I could
also see this When the Minister of
Health was making a statement, I 
could see the exchanges which the
Prime Minister had with others there
He did not like the idea tljat he
should make a statement next day
Therefore, he rose and immediately
made a statement The hon Prime
Mini >tt r is against the str ke There
fore lhe> might have taken drastic
action These are perhaps important
reason > as to why this action m the 
dras 11 foim was taken bj the police

T nally, I would like to know from
the Government this thing I repeat
wha* mw hon fii*nd just now said
What 1= the method 01 procedure
wmch should povcrn police firing
thioughout this country H must be
explained and ettled once for all

finally I would like to say this
Gandhiji had gone to that par'iculai
place He was there Bullets were
shot and that particular area is
blood stained At least now wash o‘f
these blooa stains by instituting an 
impartial judicial enquiry headed by
one of the High Court Judges Then 
alone things can be well settled
Otherwise, we shall always believe
that the Government wants to rely
mainly on the brutal force in order to
suppress the movement of the
people who propose to nse up an*l 
find then standard along with the
others

Shrunati Sucbeta Kripalani: Sir,
we are all gathered here to discuss a 
very tragic occurrence It is a matter
of great pam and distress not only to
the Members of the Opposition but to
the whole House and I am sure that
the matter is of even greater

distress to the hotu» Prime Minis
ter and the hon. Home Minis
ter and it is seen by what they s&ia 
two days back in the Parliament ana
from what we have heard from them.
I do feel that they are most anxious
not only to have a proper enquiry
into the matter but to punish the cul- 
pnts and render justice to the people
who have suffered Day before yes
terday, the matter was raised and the
hon Home Minister made it clear
that he was not anxious to suppress
the matter I am confident that they
will do what is just and right m the
matter

The hon Prime Minister visited the
place soon after the occurrence and
has seen all the things for himself
He has himself seen the blood stams
and the bullet mark* on the walls
there He knows facts and how the
police have gone inside and what they
did At least I will be surprised and
shocked if after all this a proper en
quiry is not instituted

I would now like to correct some
of the facts narrated by the Opposi
tion Members here Some hon Mem
bers said that nothing was done at all
before the firing took place to meet
the stukers and to meet their
demands It is not correct The
leaders had discussed with the Health
Minister at half past two and the dis
cussion was fairly satisfactory There
was general agreement and many of
the important points were discussed
While the discussion was taking place
at that time, there was this incidental
occunence This was not part of any
deliberate suppression My friend,
Shn Sadhan Gupta, said so It was
purely accidental and incidental mat
ter (Interruptions)

Another point to which he referred
was m respect of the injured persons
I personally along with Shn Radha
Raman and the President of the New
Delhi Municipal Committee went to
the hospitals where there were two
persons who were hand-cuffed There
was another boy but he was not hand
cuffed His hands were tied to the
bed in order that he may not n e wN
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from his bed It is correct to say that
the small boy was lying there but his
hands were not handcuffed They
were tied to the leg of the bed under
doctor’s orders as he should not move
After we saw the hand-cuffs of the
other two persons, we went to the
Home Minister's house and the
moment he heard of it, he spoke on
ihe telephone and the haad-cuffs were
removed {Interruptions) The
-child was there and under the doctor's
orders his hands were tied with the
bandage to the bed I have seen such
-a bandage in other cases also The
child had an injury m the abdomen
The doctors did not want the child
to sit up or stir, and therefore *his 
was done under the orders of the doc
tors The doctors were present when
we three went there I am sure we
do not want to tell you any lie If
you are feeling indignant about the
firing, we are certainly feeling equally
indignant, if not more

I, for one, am absolutely against
the use of arms m controlling civilian

’ crowds I would not like to justify
firing under any circumstances I have
not had the opportunity to read the
report of the Magistrate I had just
a chance to glance through it I flnd
in the report they say that had they
not resorted to firing a petrol pump
might have been set fire to and the 
stores of the municipal department
might have been looted

Whatever it is, the police officer
there from a narrow point of view
•was perhaps justified He might have
thought that if he did not resort to
firing greater trouble would occur
But, I want to raise some very funda
mental issues There was this strike,
and an attempt was being made with
the help of outsiders to carry on the 
sanitary work I have some sym
pathy for the police also The
police people are low paid peo
ple They were there to help, to
serve us If the sanitary condition of
the town was not brought under con
trol even you and I would not have
been able to save the situation It is 
an exceptionally difficult job They
were going to help the black-legs in

clearmg the town So, the situation 
was fraught with trouble. I do not
blame the officer or the constables
concerned

But, i  do ask the Delhi Administra
tion why they were not more imagina
tive Why did not the Delhi Adminis
tration equip the police "with some
thing other than bullets There has
been considerable scientific advance
ment There are instruments with
which we can control crowds Tear
gas could have been used, or some
other things could have been used to
control the crowd Why were they
not used7 If they had resorted to tear
gas and other methods, and having
failed there resorted to finng then I
could have understood Under no cir
cumstances would I justify this firing
I do not b]$me the man on the spot
He might have been confused He
might have been overwhelmed seemg
a big crowd But, the police, when
they went with the workers, should
have been equipped with something
other than bullets

Therefore, Sir, as the other two hon
Members have said, it is time, after
ten years of freedom, to decide the
policy as to how we are going to con
trol a civilian crowd Dunng the
British days it was all right, when for
a little thing we were shot at I feel
that this ease with which firing is 
resorted to is a legacy of British tradi
tion it is a hang-over of British
imperialism I think it is time we dis
carded it We should adopt some
other methods As I said there are
very effective methods The other
day some people said that tear gas is 
not effective I said “I am sorry, I
beg to differ from vou, because I know
how tear g ^  was used on us on 9th 
August, 1942 m Bombay, on a huge
crowd at Shivaji Park” Shri Masani
is shaking his head, he knows about it,
how a huge ciowd was dispersed only
with tear gas Therefore, tear gas is
equally effective

I would request the Government to
issue orders that m future for control
ling civilian crowds other methods
should be used and not bullets Once
bullets are used and life is lost the
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[Shrimati Sucheta KripalaniJ^ 
whole blame comes to us, the Govern* 
ment is discredited, and it gives im
mense distress to all of us Therefore, 
Sir, in aU humility, I request that the 
policy should be decided with regard 
to this matter

I wish to take this opportunity to 
draw the attention of the hon Home 
Minister to certain other matters with 
regard to the administration of the 
New Delhi Municipal Committee The 
New Delhi Municipal Committee is a 
nominated body It is presumed that
• nominated body functions better 
That is the argument that is given for 
its non-inclusion in the Corporation 
that is to come I am very sorry to 
say that by performance the New 
Delhi Municipal Committee does not 
show any better standard^ than other 
municipalities They are nominated 
people It is a small body I sup
pose they are six or eight in number 
But this small body is riven with fac
tions The members are fighting with 
each other These things are known 
to the Home Minister

Mr. Speaker: I am afraid the hon 
Member is opening a big question

Shrimati Sucheta Kripalanl. This is 
very relevant to the point How did 
the strike take place7 How did a 
strike situation come7 Why did it 
take place7 For the last four years 
the demand of the workers are before 
the Municipal Committee and th^y 
have not been able to come to a deci
sion There are many demands which 
are perfectly justified These demands 
are such, that unless they are conced
ed the poor people who are drawing 
small salaries, people who are living 
on the margin will be put^to consider
able distress I will give one example 
There are arrears of increment with
held for the last eight years, incre
ments of eight annas Labour Officer 
was there He did not pay any heed 
The workers were again and again 
bringing the matter before the Muni
cipal Committee, but there was so 
much trouble m the administration 
that these matters could not be attend
ed to Ultimately they went on

hunger-stnke and all these thing* 
took place I have other experiences 
in other matters to show how things- 
are delayed I will Just quote another 
example, if the hon. Speaker will 
excuse me

There w m  the case of r a r e w a lla h s . 
They are hawkers who go with push* 
carts For the last two years I am 
personally dealing with their case It 
is a small matter Their licences were 
taken away They have not come to 
a decision as to how to provide these 
persons to earn their living I had 
been going from Raj Kumari Amrit 
Kaur right down to the chaprasi to 
solve the problem. Ultimately I plac
ed it before the Advisory Committee 
The hon Home Minister who did not 
know about this case was sympathe
tic He ordered that this matter 
should be settled immediately and 
shops should. be allotted to 
them I suggested that a date should 
be fixed withm which it should 
be done, because for two years • 
I had gone from pillar to post and 
nothing happened The meeting took 
place on l(Jth June One month was 
fixed within which this matter was to 
be settled I am very sorry to say 
that I went again on the 10th July, 
but nothing has happened I have 
today addressed a letter to the Home 
Minister to see that something is 
done

Because fight was going on between 
the members of the Municipal Com
mittee the shops that were built on 
Humayun Road could not be allotted 
for months together The refugees 
were sitting on the pavement pt an
other road, dirtying the place and 
creating nuisance The shops could 
not be given because one member was 
pulling in one way and another mem
ber m another way

This sort of thmgs in the administra
tion only create disaffection among the 
people Therefore I urge upon the 
Home Minister to see that the work 
is handled with more sympathy The 
new official Chairman of the N D M C ,
I am very sorry to say, has a very un
sympathetic attitude The previous
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Chairman used to be very sympathe
tic. He used to talk to the workers. 
Even if a worker does not get pay
ment of his wages, if he gets one or 
two sweet words he goes away satis
fied. Even that is not being given by 
the present Chairman. That is why 
there is disaffection among the New 
Delhi Municipal sweepers and due to 
which this situation arose. %

■We are all very sorry that this 
situation has come about Lpt us take 
this opportunity to decide the policy 
as to how we are going to control 
civilian crowds Let us also see that 
the administration is put right so that 
in future such things do not occur.

Dr. P. Snbbarayan (Tiruchengode): 
Mr Speaker, Sir, no doubt every one 
m this House sympathises with the 
man who has died, but I would like 
hon Members opposite to place them
selves in the position of 30 or 35 
constables situated in a crowd of about 
500 to 600, and the crowd in a threat
ening mood Whal will they do if 
they were in the position the police 
were in7 I would like to ask the hon. 
Members what they would have done 
placed under such a situation in their 
self defence7 It is all very well to 
laugh, but you must understand . . .

The Minister of Railways (Shri Jag- 
jlvan Ram): Run away

Dr. P. Subbarayan: The Minister
for Raijways says, “run away”. I do 
not think, situated as the police were 
protecting Government propeity, if 
they had run away the hon Minister 
would have commended them for 
their action in any manner What 
happened was there was a threatening 
crowd

Shri Surendranath Dwivedy: What 
was the danger then7

Dr. P. Snbbarayan: The danger was 
to the policemen themselves and to 
the stores which belonged to the Gov
ernment where there were many gal
lons of petrol, and what might have 
happened if the crowd got into the 
place and set fire to the petrol tank.

That is what I want to ask hon. Mem
bers opposite. It is all very easy to 
criticise. It is all very easy to stir up 
trouble. When there is trouble, X 
know my hon. friends would always 
like to get m and stir up trouble.
17 hrs.

Shri Nath Pai: It was a loyal trade 
union; you cannot question the inte
grity of the trade union You cannot 
raise the bogey.

Dr. P. Snbbarayan: You have
been loyal, I am prepared to admit it. 
The situation was that these poor 
constables were in trouble. They 
were trying to protect this workshop 
and the petrol bunk and what is the 
action you would take m such cir
cumstances? They could not possibly 
run away. They had to protect the 
workshop, they had to protect the 
vehicles in the workshop and they had 
to protect the amount of petrol that 
was in the workshop No doubt we 
are all sorry—as my friend Shnmati 
Sucheta Knpalani explamed, that a 
life should have been lost m the pro
cess I can understand my hon friend 
asking me if there is no Government 
at all (Interruptions) I would like 
to come to a time when there will be 
non-violence, but if my friends on the 
other side are non-violent, then non
violence will be practised But what I 
feel is that my friends on the other 
side always like to get into trouble, 
and would like to stir up trouble and 
they would try to make it impossible 
for the authorities to carry on their 
normal activities, (Interruptions)

Shri Easwara Iyer (Tnvendrum): 
On a point of order Can the hon. 
Member refer to the conduct of Mem
bers of this House7

Mr. Speaker: I do not think the
hon Member referred to the interrup
tions here. That is all that I saw.

Dr. P. Subbarayan: He was raising 
a point of order and that is why I sat 
down. I see there is no point of 
order. All that I am stating is—

An Hon. Member: You are getting
into trouble.
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Dr. P. Subbarayan: I. am glad some 
of the friends of my hon. friends on 
the other side of the house are run
ning a Government in the Kerala 
State. How are they running the 
Government,—that is what I ask. It 
is a pertinent question to ask.

Mr. Speaker: The hon. Member need 
not refer to other hon. Members 
of this House. He may refer 
to the party. All these mat
ters need not be referred to unless it 
is a specific issue, when the dignity of 
an hon. Member and how to expel 
him comes up before this House. Con
duct need not be referred to. But 
party may be referred to.

Dr. P. Subbarayan: 1 am not refer
ring to anybody’s conduct. I am only 
saying that I am very glad that those 
gentlemen on the other side have been 
placed in positions of responsibility.

Shri Sadhan Gupta: It is a predic
tion, Sir.

Mr. Speaker: Not these gentlemen, 
but their party.

Dr. P. Snbbarayan: All that I wish 
to say is that these gentlemen had 
passed a resolution in their central 
committee criticising their Govern
ment even. That is what I mean. 
They are responsible in their own way, 
in their own party, Politburo or what
ever they call it, for the running of 
the Government in Kerala in which I 
am sure they will acquit themselves—

Shri Warior (Trichur): Can an hon. 
Member refer to the State Govern
ment?

Mr. Speaker: The hon. Member is a 
veteran politician and a parliamenta
rian.

Shri Nath Pai: He does not look
like one.

Mr. Speaker: He treads on danger
ous grounds. I already said that the 
conduct of any Ministry whether 
Communist or any other, ought not 
to be brought up here. Those minis
ters are not here to defend themselves. 
Therefore, even without such referen
ces, the hon. Member can address his 
arguments in this House.

Dr. P. Subbanyan: With all. due 
deference to what you, Sir, have said,
I would say that I was referring to it 
as an example of how law and order 
can be managed. I was only saying 
that they are responsible, at least their 
party is responsible, for law and 
order in a particular part of this coun
try, and I think I am entitled to refer 
to that in spite of what has been said.

I All that I say is that they know what 
the trouble is. They know what 
happens when a crowd gathers. They 
know also what happens when a crowd 
gets unruly and what is to be done 
under such circumstances. That was 
all that I was referring to.

What happened really, as I have 
come to know, is that two of the 
police constables were very badly 
injured. Their lives were in danger, 
and the D.S.P. tried his best to get 
the crowd expelled. (Interruptions)

Mr. Speaker: The hon. Members
will kindly hear the Member who is 
speaking.

Dr. P. Subbarayan: The D.S.P. on 
the spot tried his best to get the crowd 
under control without resorting to 
force if I may say so. He tried to 
push them, and there were lathi 
charges not from the police but from 
the other side, and so, situated as he 
was, what was he to do? He patiently 
bore the thing. Three or four con
stables were badly injured, and they 
had to be carried away to the hospi
tal. When such conditions existed, 
and when the police were overpower
ed, they had ordered shooting.

We have heard so much about the 
Additional District Magistrate holding 
an enquiry. I do not think that justice 
has come down so much in this coun
try that you cannot trust an Addi
tional District Magistrate to hold an 
enquiry on whatever has happened, 
even though the District Magistrate 
might have been concerned with it. Z 
say our judicial officers are as keen 
on their work, and they know what 
they have got to do and that they 
take evidence and on the evidence 
they come to tlieir conclusion—
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S M  Nath Pm!: No; they come to the 
conclusion and then collect evidence.

Dr. P. Sabbarayan: The Additional 
District Magistrate, as far as I can Bee, 
held a complete enquiry, wanted 
everybo3y to appear before him in
cluding the people who were injured, 
including the people who claimed that 
these people ran into the Hanjan 
colony and shot them, etc, which is 
not true to the facts of the case and 
which, of course, can be utilised for 
throwing mud at the Government

What really happened was that those 
people were warned and then it was 
followed by shots There were only 
three or four shots When there is 
shooting, some injury is bound to 
occur (Interruptions)

Mr. Speaker: The hon Members
might have seen it Some might have 
seen more and some might have seen 
less Let there be no interruption

Dr. P. Sabbarayan: What I can say 
is that there have been exaggerated 
notions of what happened on the spot

Shri Nath Pai: I am not interrupt
ing, but I might point out that 
even the District Magistrate, in his 
report said that more than 13 shots 
were fired

Pandit K. C. Sharma (Hapur) The 
hon Members’ arithmetic is different 
from each other

Dr. P. Subbarayan: I can only talk 
from what I know of the facts of the 
case The hon gentleman opposite 
might know better than I do, but 
about the conditions and the situation 
that existed, I say that what was re
sorted to was the minimum that could 
be resorted to I feel that having 
read the report and having read the 
accounts there has been no unneces
sary force used which was not neces
sary m the circumstances No doubt, 
there may be conditions under which 
a judicial enquiry might be held and 
I am sure the hon Minister of Home 
Affairs, if he feels that justice has not 
been done, will hold such an enquiry 
But, as far as I am concerned, all that 
I have got to say is “Do not fish in 
troubled waters”

Shri S. Ghose (Burdwan): Mr. 
Speaker, Sir, we are now discussing 
whether there was any justification 
for the firing Assuming lor a 
moment—I do not admit the truth of 
the statement on the face of it—that 
the statement is correct, should we 
take it that India would have gone to 
the fathomless depths of the ocean 
had there been no firing at that tune? 
That is the question which is agitating 
the minds of the people From the 
Britishers we have got many legacies, 
but two of them are of a precious 
character One is bricks and the other 
is police Whenever the Government 
is m a tight corner, the Government 
will introduce the bricks Whenever 
there was any firing, the police comes 
m with such story

Thus, another precious legacy is the 
police The police which was thought 
to be of a debased metal during the 
time of the Britishers, is now said to 
be made of unalloyed gold

An Hon. Member: Overnight
Shri S. Ghose: That is the character 

that the present Government has 
assumed They have assumed a role 
of the proverbial mother-in-law I do 
not want to make light of a serious 
thing, but it should be told before this 
House that a beggar went to beg alms 
m a family consisting of a daughter- 
in-law and the mother-in-law The 
mother-in law was at that time out
side the house, and the daughter in
law was inside He was begging for
alms The daughter-in-law said, ‘We 
are engaged m household work and 
so we cannot give you alms" The 
beggar went away disappointed When 
he had pioceeded some distance, Ihe 
mother-m law asked him what had 
happened and he told her The 
mother-in-law flared up at once and 
said, “She is not the owner of th° 
House and she has no right to say
like this You beggar, come to my
house” The beggar was elated with 
joy and he came to the house along 
with the mother-in-law After coming 
to the house, the mother-in-law told 
the beggar, “I am the owner of the 
house and I say that we are engaged
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[Shri S. Ghose] 
in household affairs and therefore we 
will not be in a position to give you 
alms” . That is the position that has 
been taken up by the present Govern* 
ment. The daughter-in-law is ihe 
Britishers; the beggars are the Indian 
people and the proverbial mother-in- 
law is the Treasury Bench. The Trea
sury Benches used to denounce the 
Britishers by bell, book and candle 
for whatever they said and did 
but now they are imitating the same 
thing.

Had this been done by the Briti
shers, the whole India would have 
been stirred to its foundation. There 
would have been a chorus of protest 
from Cape Comonn to Himalayas and 
from Gujerat to Assam, but now we 
are told that we should take it in a 
complacent mood, as it has done by 
our benevolent Government Now I 
think, viewed from any angle, there 
cannot be any justification whatsoever 
for this firing These poor people were 
crying m hunger rightly or wrongly 
and instead of satisfying for their 
hunger, and they have been given 
satisfaction not by food, but by bullets 
That is the tactics adopted by the 
present Government

The present Government will run 
from one comer of the globe to the 
other with Panch Shila and various 
other theories for peace, but when 
our countrymen are concerned, they 
will find the peace of the grave In 
conclusion, I repeat the utterance of 
an ex-Chief Minister of old Bengat 
He had occasion to say that at a cer
tain time when Bengal was suffering 
from hoarding . . .

Mr. Speaker: How is it relevant to 
the discussion’

Shri S. Ghose: I will explain it, Sir 
In the Assembly, one European 
belonging to a firm which was do-.ig 
business in hoarding, was denouncing 
the hoarding, although he was con
nected with that firm. The Chief 
Minister m his speech said, “There 
was a thief who used to steal 
all through the night, but in day time 
he used to denounce the villagers

spying, ’you should stop this theft*. X 
looked at that man with an amazed 
eye and said, “I do not know whether 
that Shoiu chon has changed his 
colour and taken the colour of 
a European.”  I submit, Sir, read 
it in a converse way and it will 
be found correct in this case and it 
will also be found that it fits in with 
the present Government.
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^  vrrt ^S5 TO R̂JpT f̂t̂ ft
» i f t  v V  ^ i t  ^  ?fy g w  f t  1 j i ^
*n < rf “t l i  ^  f %  1f t 5f t  t  s j 7 R
^ T  5T?t W* ? T ^ T , T t f  ? r T O T  

T T  I '5 FT R ', f e ^ f t  |  I J f f r
^ r r C t T i f n f t  w  w t v t  ^  ? f k  ^  q r  

»TCf ^FR 3f̂ »T ftrsf'T t
f ^ T R f ^ F ?  t  I * W  'T T  ^  ST5T cRT

»T^t ■q^Tl, 3 R 1 <S«.i «i

s * W  «TT, ft> ^ T S t  57JT5T f n T R f ^ P T  •
Cr# *  1 w j j i  ^  fa  mn *$t
f ^ r ,  <r  h ?  v t  s n H t

9TRRT V X r f t  ^  l ^ T T t* ? 5 ? r  n><W

^ T  <jti<.i n O t > l  5Tf^RT<TR ^ T 'T T
^ t T  1 A $mgrm $ fa  ^  jpt # f
crfNiT % f w  w  #  f«r p r  «rc 
3TT ^  5TTf^T V  ^ l « l  ^ri’S *  ? T  *hH ®h  ̂

*P t + i M  + < H  *?)■ T t f^ R T  T T  I 
sjar w  ^  *fesr ^rsr t ,  st «ft JTrsj
X?TK ^T TT^k V 5ft5T
f^r?? ? n f  ^ItI $1 ^ r vt
fuft ^ 1 5 r t  <jftrar <f>r ^*f *trt
«rraT tit A m  wtorit jf
^ fj r w c T  t  f r  ’t f v  *r€rtr i n v f t  * t r t

« n r ,» p f r t T  f t i * #  ^  m t  a m  ^  q r f i i f f

v  *nc <n?fV ^ fts uwr
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l*r wr&rfor wsfar m-<fhr^r 

w ^f 1 q̂ rr fa n  *rar fferr, 
« t  fa* ^ it  sift sift * m r  i m
*PTflT ?ft 5** OT Vt TT5T I *T5T
<nc iftx t <.iCj

mwr | f c
W fPHfT VTPTT r̂rga- *T *TT 3'<l4  ̂ feT 

^ r r r A « rw # « r i
TTJTT ’̂ TT̂TT % fti VK «F W

(9  Sv*fhF fti T̂iJT M1 ^  *T
<rc*r *f v t fw ^ t  r̂nr 1 ’jw 
«jtt Jptfta | ftr *mr «r$r ^ftrcr «?k 
t f r r c f « t  <Pt <r*m rm  a n w ,  v e m w r  
9tmr, crt ^  Tt w rn m t *rk #  
<nw'dT f  fa  sfrft t t  vt-wroPT ?ft 
^ K l fw iT  | ^Hlf^i '?TT ST̂ T
^  ^rat I, #f̂ F5T it Jfl| >ft Ŵ TT ftp **JT 
apnsr v t *F*ft q t ^  t o  ^  

fotft fyjmf^PT srr tflr 
tRn?TR> Umi^aw *st ^ r r  %, <ft
3*  ^  f^u1. siHdit— 4
3tf TOT + <*} «F fhtF cHTR j> I *T *Tj> 
*ft  ^ ^ T T  ^ T T  f a  F T  5 R F *  STTT
f ^ f r ^  xfo. *srcr ?rk t t  ftrsft ^  *
H5tT3T*T *?TTCT dO'ti ?T ?5fT ?PP T I 
lifaft tTC 5PIT «rTT TT  TTTfaT ’’W ,  
eft t  tf*TSMT f r fa *TPT *FT W^rm T O
ftni «ft* aĵ r for-*— for
3?tot *rcnr 1

*pt 3Rrar, A  ^  ?i^ sp-̂ rr w f  m 
«ftr Siwt sraftft mt fa r̂r T T ^ f r f r  

fl'J 'l fflPTT RX'̂ ET *Pt Rm RTi
3ft f«F V R  A  TPCT «rr,
^ W# fiPTT I  I

The Minister of Health (Shri Kar- 
aaarkar): Mr Speaker, I think 1 should 
intervene in this debate at this stage

because some things have been said 
and said m an inaccurate manner 
about the background, of this unfor
tunate incident

As the hon House is already Swaxe. 
it was on the 25th that this question 
of the grievances of the employees of 
the New Delhi Municipal Committee 
was raised on the floor of this House 
and it was brought to the attention of 
this House that a bhookh hartal, fast 
had begun on account of these griev
ances. I had then occasion to reply 
to my esteemed friend who raised this, 
point at /that time that it was a fact 
that certain grievances were there 
before the New Delhi Municipal Com
mittee, that the New Delhi Municipal 
Committee, with a view to consider 
these demands had a meeting on the 
17th, but because the parties who had 
brought these grievances before the 
Committee or their representatives 
were not present, this question was 
postponed to the 22nd, that these 
questions were being considered and 
on some of the points certam deci
sions were being taken and at that 
time when the meeting was going on, 
outside, the hunger strike began. 
These weie the facts that 1 then 
stated

After that, some time, <1 couple of 
days later, I think, the secretary of 
the concerned Sangh, Slin Rattan Lai 
Valmiki came up with a deputation to 
me I had a full talk with him He 
explained many of the grievances He 
gave me a copy of the list of the 
grievances that he had submitted to 
the New Delhi Municipal Committee
I the 1 thought that a number of those 
grievances required redress and I was 
quite suie that the New Delhi Muni
cipal Committee, when they con
sidered the matter, would have to 
concede them I told him likewise I 
kept the Home Minister apprised of 
this fact and I think that both the 
New Delhi Municipal Committee 
Chairman as also the Chief Commis
sioner were asked to go into the 
matter with sympathy?
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Then, there v u  another motion— 
more than one motion—some for 
adjournment and some asking for 
information on the 31st morning, I 
think, because there was a sort of a 
token strike on the 30th morning and 
the same strike continued on the 31st 
also It was then that I had occasion 
to gay as also my esteemed Chief, the 
Prune Minister that these were 
matters towards which we are bound 
to look sympathetically In fact, as I 
could have it, within an hour after I 
left this House, after the Lunch hour, 
I got mto touch with the representa
tives, the President of the Sangh, the 
secretary of the Sangh and a colleague 
of theirs Again, I went through the 
list of grievances I indicated the 
points on which I said I felt very 
great sympathy for their demands 
There were certain other points 
regarding, for instance, merging of 
dearness allowance with pay and 
things like that, which they 
agreed, would have repercussions 
on the other municipalities The 
New Delhi Municipality has a fairly 
good deal of income as also, 
perhaps the Old Delhi municipality 
There are two other municipalities 
which were subsidised I explained 
to them that whatever we decide with 
regard to this will have to be decided 
by the. Delhi Administration taking 
all things into consideration They 
agreed with that line of reasoning

On an earlier dav, the deputation,
1 undei stand, also went to the Prime 
Mini ter The Prime Minister got his 
Private Secretary to go into the matter 
and he was kind enough to send me 
a prccis of what they had told him 
He had asked ire to examine these 
matters with as sympathetic an atti
tude as possible

Therefore, it is a tragic irony that 
when these people came to me on that 
day afternoon, it was round about
2 30 I am very sorry to tell this 
House that, in fact, it was my over
zeal that kept them waiting a little 
longer than they would have I said, 
since you have come, I would like to 
discuss and I would indicate what I 
feel They were with me almost till

3 20 What they said was, "all that- 
we wanted was that either the Home 
Minister or the Health Minister should 
give us an assurance.” They did not 
want any commitment by us on the 
spot there and then regarding any 
categorical demand that they had< 
made But, they wanted sympathetic 
consideration I told them what was- 
obvious that not only the Home 
Minister, but the whole Government 
is bound to look upon these demands 
with sympathy They were content 
with that assurance

They left my place telling me that 
they would straightaway go to the 
hunger strikers They fixed a pro
gramme as to how the hunger strike 
was to end, what was to be done, what 
was to be explained m a public meet
ing In that discussion, my colleague 
in this House, Shn Valmiki was there 
as also Shn Rattan Lai Valmiki and 
another colleague was also there They 
left They later met me in the even
ing and said, we reached the Parlia
ment House when we heard of this 
unfortunate occurrence They said, it 
makes our position now very difficult 
in the face of the finng to continue to 
do what we wanted to do, namely, to 
ask the hunger strikers to abandon 
the strike They said, after all that 
has happened, we shall consider the 
matter I could understand their 
point of view

I11 the mean time, as soon as they 
left my place I went to my office I 
had called the authorities, representa
tives the Chau man and Vice-Chair
man and I think, the Health Inspector 
of the New Delhi Municipal Com
mittee to meet me in order to have it 
fiom them how far they can go and 
what were the difficulties In fact, 
we weie going through itemwise one 
after another On mary of the points, 
they were quite amenable to a sym
pathetic consideration of the problem 
Just then, at 410 on that afternoon, 
we received a telephone in the office 
that there was finng This is the 
factual background of what Actually 
happened Any insinuation or any 
suggestion that this firing had any
thing to do with our sympathetic
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consideration or otherwise at the 
demands that were put before us, is 
absolutely without foundation

I am very sorry to tell this House 
that it is purely in a sense as tragic 
irony that if the representatives had 
gone ahead one hour earlier and made 
them break the fast, may be, there 
may have been no occasion at all for 
anything that has happened later 
Leaders of both sides, leaders of the 
particular point of view, representa
tives of those who had put forward 
the grievances, were absent from the 
scene as also the officials—because the 
principal one of them, the Chairman 
happens to be also the Deputy Com
missioner—were absent from the 
scene They could not go to the 
scene All of them happened by tragic 
irony to be busy We had almost 
succeeded m ending the immediate 
trouble, namely the hunger strike and 
the calling off of the strike

I should like also to add one small 
thing by way of supplement as to 
what happened after that Imme
diately this matter came up before the 
House day before yesterday, after the 
Home Minister said what he said that 
day morning, representatives on behalf 
of the Sweepers’ organisation and I 
again met I had a meeting with 
them this morning also I had an 
informal chat the day before yester
day

I think it is my duty to share with 
this House one information which 
these representatives gave us Shri 
Balmiki was there, the other Shri 
Rattan Lai Valmiki, the secretary was 
there, Shri Radha Raman was there, 
Shrimati Sucheta Kripalam was there, 
there were a number of representa
tives, Shri Shankara was there, this 
morning We again frankly discussed 
As I said before, there are certain 
matters, what one may call, by way 
of relief There is no difficulty about 
that There are certain matters about 
pay and dearness allowance and things 
like that, which cannot be isolated 
lor consideration And they were

reasonable in their attitude and In 
their understanding of the position.

In the course of the discussion, they 
shared with me the contents of a 
printed pamphlet, about four pages 
long, published by some people who 
had been utterly dissatisfied with the 
fact of the strike having been called 
off, and that contains, if I may say 
so, an incitement to those who have 
gone off from the strike to agam con
tinue that strike on the 9th instant 
or thereabouts saying ‘Your so-called 
representatives have played false to 
you, they have given you false assur
ance on the strength of false assur
ances given by the Minister There
fore, it is your duty to go back upon 
what you have done and again rejoin 
the strike when there will be another 
strike’ I am mentioning this fact 
because all the relevant facts should 
be placed before the House

I do not want to dwell on the ques
tion under consideration regarding the 
firing, but I thought giving this factual 
background might be useful m some 
way m appreciating the situation that 
arose

Shri S A. Dange (Bombay City— 
Central) I just want to touch upon 
certain problems of a far more serious 
nature that arise from this incident 
and this motion I do not want to go 
into the details of the incidents or 
into the other demands that followed 
from the motion and the speeches that 
have been made

The problem which I am posing is 
very simple Why does this thing 
happen again and again, as it has been 
asked by several other Members7 
Some explanation also has been given 
But what I want to submit before you 
is this, that the explanations do not 
follow a correct angle of vision on 
such matters, and, therefore, there is 
no solution so far, and there will be 
no solution m the future

I quite accept the fact that Govern
ment wish to avoid flnng I quite 
accept the fact that Government wish
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to consider 13m demands of the workers 
sympathetically But then how is it 
that it comes to strikes and it comes 
to finng’  Why is it that it happens* 
Now, I am very thankful to the 
speeches made, especially by Shrimatl 
Sucheta Knpalam and the Minister 
here, because they can illustrate the 
way to the solution

Here, we have an incident of firing 
What are the preceding stages as 
related by our friends here’  There 
were grievances pending for a number 
o f months The first question that 
should be asked is, when in an essen
tial service like the municipality, its 
workers raise a problem, and when 
they know that if the problems are 
not resolved, it may lead to a strike 
why in such an essential service, steps 
are not quickly taken in a city like 
Delhi where the Central Government 
have power to resolve these questions 
sympathetically, and why this sym
pathy flows from the ministerial ranks 
only when a strike notice is served’  
That is my question Why should 
sympathy not be generated, when the 
demands are formulated rather than 
that the sympathy should ooze out in 
the terms of a settlement or something 
else aftei a strike notice is served’

And even here, as some people 
were saying people were fishing in 
troubled waters If that were so, the 
demands, when they were served, 
should have immediately led to a 
strike, and the strike immediately to 
trouble But there is no such thing 
As the police report, and as our 
friends were saying, the demands were 
served, were being argued for months 
but there were squabbles in the muni
cipality, and they could not be 
resolved If the squabbles in the 
municipality lead to pollution of water 
and the Ministry does not act, then 
there are diseases in the town, if 
squabbles in the municipality lead to 
strikes and garbage on the streets and 
the threat of epidemics, and the 
Ministry does not act, then, what are 
we to do’  What are the workers to 
do, if not strike? They serve their 
demand notice, and then they go on 
strike Even after strike, is there

fishing in troubled waters’  The pohc 
report also mentions, and our fnencb 
also acknowledge that it was followed 
by hunger-stnke Is that trouble? 
Serving a notice of demands is trouble; 
asking for more pay is trouble, hunger- 
strike is trouble, satyagraha is trouble; 
demonstration is trouble, strike is the 
highest trouble, and till then, they do 
not do anything except saying *We are 
looking into it, and sympathy will 
come gradually’

This is the way which leads to all 
this situation The very approach of 
the ruling party, the very approach 
of the Ministry is of a kind which is 
bound to lead to such crisis What is 
the approach’  The approach is to 
shout at the workers ‘Oh' Demands’  
These fellows will always demand’ 
Their principle or their duty is to rule, 
and keep law and order, and finance 
to be properly managed, and when 
it comes to workers’ demands to say 
‘Demands’  We will see’ And when 
the demands lead to trouble, then it 
is treated as “trouble" To look at 
strikes and demands as trouble is the 
root of the whole trouble of finng, 
because you look on the working 
classes not as a class which is entitled 
to ask for certain amenities, for a 
higher standard of living All that is 
written in the Plan, the Plan will do 
it but if the working classes begin to 
formulate their demands and go on 
strike hunger-strike or demonstration 
it is trouble, and trouble must be 
suppressed by force, and as for force, 
they begin to ask seriously “how 
much’  Was it little or more or mini
mum, and under what rules was it 
used’ ” I do not accept that kind of 
dealing with “trouble” and arguing 
about finng

The question is this These things 
are happening because our fnends on 
the Treasury Benches have not got 
the correct approach to the present 
situation as it is in India I do not 
want to go into the other sentiments 
mentioned here, that Mahatmaji was 
praying at the Bhangi Colony, and 
that it was tragic that shooting should 
take place m that very colony It is 
for the Congress Party to daddt
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whether that is the fittest way of 
raising a memorial to Mahatma 
Gandhi We are not to judge about 
it Why should we’  If they think 
this is the fittest memorial, they have 
raised it, and we do not know what 
will be the outcome of it I am not 
going to discuss that I am not going 
to go into sentiments

I want only to discuss this question 
—how can you prevent these things? 
My solution or my proposal would be 
that this can be prevented if the 
whole outlook is changed, that is, not 
to deal with the working class's 
demands as demands of a hostile class, 
antagonistic to Government, antago
nistic to society, and antagonistic to 
everything that should be decent in 
society This very approach of calling 
the workers’ action as anti-social and 
antagonistic leads to moving other 
forces into the direction of attacking 
them

Here is this incident which has a 
wonderful lesson for us Our Prime 
Minister makes a statement that he 
does not want to wield the big club, 
and he does not want the big club from 
the workers’ side also A good senti
ment, I agree with it But the trouble 
is that while he has those sentiments, 
the club is not in his hands The 
club is in somebody else’s hands He 
expresses a sentiment, but the very 
opposite of it takes place, because 
between the sentiment and the club, 
there is no link or no proper effective 
authority

I will illustrate that from another 
example The very picture painted by 
the Minister is a horrifying picture 
He is calling the workers to negotiate 
He is very pleased to sit with the 
workers and come to a settlement 
At the very time when the negotia
tions were being carried on what was 
happening at the other end’

An Hon. Member: Others were busy

Shri S A. Dange: The police reports 
say that carts were being pushed

under police protection It the Minis
ter was in a mood to consider things, 
with sympathy, if the whole Ministry 
had taken possession of the matter,, 
why was not black-legging stopped? 
Why were carts being forcibly pushed 
on’  Do they not know from experi
ence of strikes, that when you try to 
put m black-legs and when you try 
to take m work like that, there 1a 
bound to be a certain disturbance and 
a certain clash It was known; it is 
on record, it is the experience o f  
strike struggles If the Ministry was 
dealing sympathetically with this 
question, why did they not order the 
police force to stop clearmg the gar
bage by force’  One day would not 
have mattered much It was there 
for two days or three days, and after 
all, m the city of Delhi, epidemics 
have become such an ordinary affair 
nowadays Why should one cart being, 
pushed by force be a fundamental 
principle with a Ministry, when 
demands were being satisfied, or were 
being argued, and when the Minister 
himself was negotiating’  That means 
that between the Ministry’s sympathy 
—if they are good sympathies—and 
the action of the police, there is no 
link that means there is some force 
there in the police ranks or m the 
ministerial ranks to destroy policy, 
which in sentiments appears to be 
good, but which becomes the opposite 
m action This is the conclusion from 
the narrative that is given here

For here are good sentiments I 
was very glad to hear our Prime 
Minister saying, ‘I have taken personal 
interest m the matter’ It seems that 
somebody there disliked it that he 
was taking personal interest Some
body disliked that he does not like 
the policy of the club Therefore, an 
atmosphere had to be created that his 
policy is wrong Am I to read the 
truth like that’  Am I to read that 
the Home Minister is blind to this line 
and that his line and that of the 
P-ime Minister are different’  They 
are not, because we do not have any 
such indication
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On the one side, there is sympathy. 
But when ''does sympathy come? 
•Sympathy comes when a strike 
notice is served, and sympathy is 
served after at least one firms takes 
place; otherwise nothing These are 
the two pillars on which working 
class policy of the Government stands 
Sympathy in words, no demands to 
be conceded. It must be argued when 
strike notice is given, and when strike 
notice is given, a counter-threat is 
given, and when strike takes place, 
fire and shoot Then consider the 
demands, give a little and say “we 
are conceding, but these people are 
rather antagonistic or rather hostile 
and obstinate so we cannot do any
thing else”

If this is the approach, then, Sir, 
there can be no solution Always 
there will be demands, always there 
will be strikes, always sympathetic 
consideration, always firing, and we 
will always have, most probably ad
journment motions, some to be allow
ed and some to be disallowed Is this 
way the Parliament is going to func
tion’  This is not the correct way 

Therefore, I would request Govern
ment to change its approach to the 
questions posed by the working class 
If that is done, you will find a real 
solution, tisy  solution and you will 
find co-operation from all sides 

Somebody asked as to what we 
would do if we were in their position 
Well, that we can only answer when 
we are m their position, not now 
And wherever « e are in that position, 
we are showing what we can do As 
somebody said, yes, we are showing 
and we will continue to show 
4Interruptions)

The Minister of Mines and Oil 
<Shri K. D Malaviva) We know
what you are showing 

Shr) S. A. Dange* If we are in that 
position, if the crowds threaten, we 
shall face them, we shall talk to them 
and sometimes wo shall, if neccssary, 
be killed before we order firing like 
that

Some Hon. Members What happen
ed in Hungary7

Shri Tsngamanl (Madurai): Look 
what is happening in Kerala (Inter
ruptions).

Shri S. A. Dange: Some at my hon. 
friends do not know even a little bit 
of history I am not going to deal 
with that problem, that is not the 
subject matter here, as to what hap
pened in other countries If they want 
to know something of that, we shall 
have a debate, on another occasion if 
you permit it, how strikes come, how 
we deal with them

Somebody raised the question of 
how stores had to be protected One 
petrol pump has more value than the 
life of two people or one man kill
ed and a twelve-year old boy injur
ed If this is the equation of values, 
then such values ought to be destroy
ed I would far better prefer to have 
one cart destroyed, one store destroy
ed and one petrol pump destroyed 
than a man bemg destroyed by firing 
If this is your standard, then I reject 
that standard

Talking of protecting stores, when 
my Minister was settling things, it 
was simply a question of ordering 
the NDMC or the police to stop black
legs and not to give police guards for 
removing carts, and telling them we 
arc settling things If that were done, 
things would have been settled

The sequence of events shows that 
there is a consistent line on behalf 
of either the whole Congress Party, 
the* whole Cabinet or some members 
of the Cabinet who are in charge of 
their own departments, that things 
which lead to a peaceful settlement 
must not be allowed to be peacefully 
settled and there must be an enforce
ment, a show of force and a show 
of the dignity of the Government If 
such is the division in their ranks, I 
do not know, I have no solution for 
that That is their affair As far my
self I would only simply put down 
one or two rules for discussion and 
for their sympathetic consideration.

I do not want to put down rules as 
\o when firing should be resorted to. 
No I do not want to argue on how 
much minimum force should be used.
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Mo I do not want to Argue that I 
only want to argue from the very 
foundations When the demands 
come, please quickly consider them 
If a strike notice comes, do not con
sider it as a hostile act meant to over* 
throw the Government If it takes 
place, on both sides let there be a 
guarantee that it shall be peaceful, 
and when the majority of workers 
strike, do not try to break it by a 
handful of blacklegs, because that is 
the real source of trouble After that, 
argue, talk to them and you will see 
that the people are with you But if 
you do not talk to them in that langu
age, if you talk only in the language 
of bullets, then the peoplfc certainly 
will carry on defending their own 
rights, despite your sympathies, 
because sympathies must be translat
ed into concrete action Mere state
ments are no good

Therefore, finally I appeal to you to 
change the outlook Do not consider 
the workers as hostile, do not con
sider their demands as something of 
an attack on you, and order the police 
that this State must rest on argument 
and conviction and not on bayonets If 
that kind of mentality is not given to 
the Police no amount of expression 
of sympathy and even an attempt at 
settlement will lead to correct results 
On the one side you will settle, on an
other side, they will start firing 
Therefore, the Police force also needs 
correction and sometimes dismissals 
and heavy attacks on their practices 
Mere transfers, warning or suspen
sions are no good Here is a 
question of human life and suspen
sion and transfers are not any real 
solution to the suffering inflicted on 
human life So, I would say, please 
consider these suggestions of ours and 
if you try to adopt some of them, I 
am sure we can avoid these incidents

Raja Mehendra Pratap (Mathura T 
Can I say a word, Sir7

Mr Speaker* What time will the 
hon Home Minister take7

The Minister of Heme Attain (Paa- 
dlt O. B. Pant): I will take about- 
half an hour or 40 minutes 
17,46 hr*.

Raja Maheadra Pratap: I have a 
word to say about peace, Sir Only 
the other day when there was a ques
tion of going to Pakistan to change 
the ideas of the Pakistani people, our 
hon Prime Minister told me that he 
would give me every facility to go 
there and change the ideas of the 
Pakistani people But I find that it is 
urgently needed that we should 
change the ideas of the people here in 
this House I beg to say that it is an 
unfortunate fact that we people are 
led by certain ideas which make us 
fight I think, the very first thing to 
do is that our ideas are changed We 
should go above party ideas, we 
should go above petty factions, we 
should try for humanity’s sake to see 
real justice is established

I must say with all great respect to 
our Mahatma Gandhi, our late leader, 
that this hunger-strike comes from 
him So, we have to finish the age of 
Mahatma Gandhi and start an age of 
world federation and of universal 
unity 1 beg to say that one great 
cause underlying this trouble was the 
hunger-strike taught by our great 
Mahatma Gandhi and the shooting 
which occurred is a legacy of the 
British Empire The British Empire, 
during the 160 years, developed the 
Government and engaged the people 
Whom did they engage7 They picked 
up brothers of mine for their own 
sake They were wise enough to select 
from us such people who would sell 
the people for a few pieces of shining 
gold and serve the foreigners m their 
own interests and not in the interests 
of our country This Government has 
gone on like that for over a hundred 
years

Our hon Home Minister happened 
to say the other day that we have to- 
rely on that man who has the experi
ence of 25 years But, Sir, this Con
gress Government is only 10 yearn 
old His 15 years experience was 
under the British Government The 
British selected that man because the
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British found that he would be more 
loyal to London than to lhdia. It »uch 
persons are going to investigate 
things, this is only a show I propos
ed the other day that let us form a 
Committee from the House and we 
may go and see and we will bring a 
report to the hon Speaker Then the 
hon Speaker was free to reject or 
accept it That was not done

1 say again that our ideas have 
to be changed I think we can 
establish a moral laboratory or 
thought laboratory and it can find out 
what ideas make us fight—party ideas 
or social ideas or religious ideas A 
Hindu says Muslims are very bad It 
is not good The Muslims also say 
that they can only give a ticket to 
heaven and that the kafirs should be 
burnt Then there will be fighting

Similarly, if the Congress says that 
it alone can manage the country and 
if the Communists say that they will 
make the best Government, there will 
not be peace They only lead us to 
fight outside and inside Let us stop 
these quarrels

My simple suggestion is this The 
whole Government should be over
hauled There should be a coalition 
Government I think I can give Shn 
Dange a poitfolio Shn Knpalam who 
speaks so well can also be a Minister 
Where is the harm’  I say that these 
people are not fools In the interest 
of the country, we should all join 
hands Let there be no such idea that 
we have a majority and we have the 
money and we have got the police to 
obey us All these ideas should go We 
are all human bemgs and we have 
been elected by the people of this 
country We have not come h«*re to 
fight and quarrel We have come here 
to bring peace to the country and to 
the world But, how can we bring 
peace to the country and to the world 
when we have no peace in this House’
. . (Interruptions )

Mr. Speaker: The hon Member has 
exceeded his time He may now re
sume his seat The Home Minister.

1 w Tferer 1

« ft *r  s r  q H  *i? f f a r c  v r zw t  R w r 
arw 1
Mr. Speaker: I have heard enough, 

about this matter I have called upon 
the hon Home Minister

Pandit G. B. Pant: Sir, I listened 
to the speeches that had been deliver
ed, especially by the hon Members 
sitting in the Opposition Benches with 
undivided attention The subject of 
discussion, in my view, is a pretty 
solemn one The sanctity of human 
life must be recognised by everyone. 
We are not only interested in the 
safety of the citizens of this country 
but also in raising their status, their 
stature and their standards in every 
possible way So, while I appreciate 
some of the sentiments that were ex
pressed by the hon Members, the at
mosphere and the spirit do not seem 
to me quite in accord with what they 
say There was so much of laughter, 
shouting and chuckling that I felt as 
though we were unconscious, what
ever we might have been saying, 
whatever words we might have been 
using, so far as our hearts and our 
spirit were concerned, we did not 
quite realise what we were talking 
about

Shri Tangamani: That is an insinua
tion

Pandit G. B. Pant: Consequently, 
high sentiments expressed in clear 
terms do not impress much when one 
notices that, perhaps, all that is said 
is not what we felt, and that political 
considerations often out-weigh our 
judgment and cloud our vision

When there was so much talk about > 
a single individual being entitled to 
every possible respect and, also, that 
everyone will render homage, under
go any sacrifice so that no man should 
suffer any injury, my mind happened 
to go to Telangana I felt that there 
could be such a realisation of the 
dignity of man, the efficacy of non
violence, and of the sacred duty that 
one ownes to a fellow citizen Well, 
there have been reports, but if I were 
to refer to them, if I were to give 
details about these matters, perhaps.
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[Pandit G B Pant] 
the whole of my time would be taken 
up by such references.

Shri Tangamani: You are dilating 
-the whole issue

Pandit G. B. Pant: I have referred 
*to a series of incidents, but by one 
name—Telangana—only That covers 
hundreds and thousands of tragic 
'Chapters So, when we talk glibly 
about the lack of respect for human 
life m others let us not forget what 
has already been done

Shri Punnoose (Ambalapuzha): Sir, 
I rise on a point of order How can 
Telangana come m when we are dis- 

•cussing about Delhi9 (Interruption) .

Mr. Speaker: I do not find any
point of order in this Hon Members 
on this side referred to the general 
way and the manner in which the 
Government is carrying on the admi
nistration, and said that under no cir
cumstances force ought to be used, be
cause life is more sacred to an indi
vidual than other liberties that he 
enjoys The hon Minister only tries 
to justify it by the situation and at
mosphere that has developed and 
reference has been made to what has 
been happening in all these ten years 
Therefore, he has to refer to what 
has been happening in a general way 
He does not refer to any particular 
Minister or any hon Member in a 
articular State (Interruption) Order 

order The public (have not been co
operating and they have been taking 
#the law into their own hands What 
they have done here or there has led 
to the continuation of the policy m 
some matters, that is all There is 
no point of order

Shri S. A. Dange: Am I to under
stand that you want Telangana to 
be repeated7 We do not want* Telan
gana here What is the relevance7 If 
you let loose the Army against the 
peasants in Telangana what will you 
get7 I am prepared for an enquiry

into what has h a p p e n e d  in Telangana 
in 1948-49.

Mr. Speaker: Telanganas are some- 
how in the hiding and are coming up, 
that is all what he says I have de
cided the point of order and I am 
satisfied about the relevancy. He 
might say that Telangana has gone 
but other Telanganas are coming. 
Hon Members need not lose their 
patience

Shri Anthony Filial (Madras 
North): Does he want to organise 
“counter-Telanganas” ?

Mr. Speaker: Order, order I allow
ed hon Members to speak on the 
subject Let them now • wait and 
hear the hon Minister

Shri T&ngamanl: He is referring to 
a particular State
16 hrs.

Shri Tangamani: He is referring to 
individual characteristics

Pandit G. B. Pant: I had not thought 
that one mnocent word used by me 
would be so effective, that a little 
information will go so deep

Shri Jadhav (Malegaon) It would 
be better if the hon Home Minister 
spoke rather loudly It is difficult to 
make out anything now

Mr. Speaker: Is it not that much 
noise has subdued his voice7

An Hon. Member: The loudspeaker 
is there

Mr. Speaker: The hon Member
will hear with paticnce

Pandit G. B. Pant: One of the Mem
bers who I think belongs to the 
Socialist Party also reminded us of 
the firings that had taken place in 
Travancore-Cochm

Shri Nath Pai: How do two lies
make one truth?

Pandit G. B. Pant: When the Socia
list Party was m power, I am toorry
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that such tragic event* have happen
ed there, and I am flstrawad that any 
such occurrence should have happen
ed now. But I will remind him and 
tome of bis colleagues of what hit 
loader said. He said:

“The warped outlook of com
munism condemns outright police 
firings however Justified by non
communist government, while it 
extols all firing and killing done 
consciously by itself. This is 
placing the sub-human view 
under the pretext of class con* 
flict".
An Hon. Member: Who said that?
Pandit G. B. Pant: Dr. Lohia. Well, 

1 have no qusxxel 'Kith the tcienda 
opposite I want to learn lessons from 
every hon. Member, and I have tried 
to benefit by their speeches But one 
of the requests that I would like to 
make to them, when they talk of 
democracy, is that democracy re
quires an unbounded fund of patience, 
the capacity to listen to opinions 
which may not be palatable and not 
to be upset when one is reminded 
about one’s past errors and blunders 
If we have to live in a democratic 
system, then we must realise that 
there are certain fundamentals on 
which the fabric of popular rule is 
built,—

Shrimati Renu Chakravartty: In
cluding firing.

Pandit O. B. Pant:—and on which 
it rests, and one of them is the allegi
ance to the creed of non-violence 
and the acceptance of peaceful 
methods unconditionally, under any 
circumstances whatsoever, discarding 
all methods of direct action, no threats 
of any sort whatsoever; if possible, 
settlement of disputes by negotiation 
failing that by adjudication, but not 
big dubsi or big lathis. (Interrup
tion*).

Shri Sadhan Gupta: Or rifles.
Pandit G. B. Pant: I am sorry I 

cannot judge all words when they are 
spoken by ten men simultaneously,

fpweially when the voices are not in 
symphony. So, what I have to say 
is this. We have to lode at this quea- 
tion from two aspects. One is the 
general attitude of Government to
wards these matters. I must speak 
in an unreserved and candid way 
that the Government does not want 
firing in any single instance anywhere 
in the country and nothing causes 
more anguish to Government than 
any news to the effect that the police 
have had to resort to firing in any 
case I do not know if that is exactly 
the reaction of the hon. Members 
opposite It gives them an opportunity 
for condemning Government; it gives 
them an opportunity for exploiting 
the sentiments of the unwary, of 
gamg to those who can he easily mis
guided and who are unable to appre
ciate the difficulties under which 
sometimes those who had to maintain 
peace and order had to labour. It 
must be admitted by all that we do 
not want chaos in this country

An Hon, Member: Hut is not ques
tioned.

Pandit G. B. Pant: If that is not
questioned, I think such a betrayal is 
not necessary, (Interruptions). But 
if chaos is really going to come, we 
have to see to it that the chaos does 
not take place

We have been listening to strike 
Are all strikes really of an economic 
character7 How are things handled 
and how, whenever there is any pos
sibility of any trouble being created 
at any place, certain classes and cer
tain political parties feel somewhat 
happy over the prospect of getting a 
profitable pastime for themselves? 
Well, if that is so. then I wish to 
know frankly who suffers more from 
these firings, whether we or they who 
are sitting on the other side. I tMwlr 
there has been tome laughter and 
such laughter would not have been 
possible if the hon. Members opposite 
had really thought that the firing is 
a way that leads to disaster. In a 
country like ours, which is judged by 
the tenets and principles of Gandhiji,
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[Pandit G. B. Plant] 
that there should be occasion Jor fir
ing ia • xntter of regret I am pro- 
pared to accept any adjective for it. 
But let ua realise that we can avoid 
the uae of force only if We work as 
disciplined citizens, if you do not 
have recourse to subversive methods, 
if an e# us are wedded t o .........

Shri Anthony Filial: On a point of 
order. I want to know whether an 
insinuation is being made that the 
present strike which led to the firing 
waa lad by some political parties anta
gonistic to the Government. Other
wise .........

Mr. Speaker: There is no point of 
order, unless the hon. Member thinks 
that he has been thought of in this 
connection. 'What is all this? What 
is the point of order? It is open to 
anybody to say that this is all com
munal; this is all political. That is 
his view. There is no point of order 
in this.

Fandlt G. B» Pant: I was also told 
that we do not attend to the grievances 
of our own workers till they serve 
notices of strikes. Notices of strikes 
from public servants are, I think, al
most a modern invention in our coun
try. Otherwise, there was hardly any 
such occasion and public servants 
considered it to be their duty to carry 
out the work allotted to them without 
resorting to direct action in any shape 
or form. But, there are forces which 
work from long distances and which 
can influence the attitude and activity 
of public servants who have to labour 
in the distant corners of our country.

I am reminded of the I.N.T.U.C. 
that I think, is an institution looking 
after the interests of labour, working 
for it. Any sort of insinuation that 
those who are sitting on side are 
callous and do not at all care for 
interests of workmen is, I thiqfr, belied 
by the record of the I.N.T.U.C. The 
difference between the I.N.T.U.C. and 
others is this. While the LN.T.U.C. 
labours hard day in and day out for 
the maintenance of peace and good

will among workmen and many

ethers, (ham it an attempt an tfye 
other side net to promote such a spirit 
et harmony and goodwill, but to aw 
whether and where any occasion ariaas 
when they could fish and M i in «ne 
way or other or in many ways at (me 
and the same time.

So> to say that no regard ia paid 
to the grievances of public servants or 
of labour is not correct May I know 
what was the wage of workmen in 
this country ten yean ago? What 
was the approach of the Government 
towards labour problems? How do 
our labour laws compare today with 
those in Japan, Germany or other 
modem countries? If they show a 
genuine regard and solicitude for the 
welfare of the workmen, then, I do 
not know, who can claim credit there
for? We do not ourselves, because 
we have only done our duty. We will 
continue to do our duty regardless of 
the comments or abuses showered on 
us.

So far as this general question of 
firing goes, I have been giving thought 
to it since I came here. I have 
appointed committees I have discus
sed it with friends. I have also con
sulted the Chief Ministers of all States 
and I found that some of their views 
were confirmed even by the Chief 
Minister of Kerala. If the report that 
I saw some days ago in a paper is 
correct, when he was asked, should 
firing by the police be abolished, he 
said, then, the police will have to be 
abolished. I do not know if the 
report was correct.

We have to realise, after all, the 
State has to > have some sanction be
hind it so that the anti-social ele
ments—I do not refer to any political 
party here—so that anti-social ele
ments may be kept under check and 
may be prevented from doing irrepar
able mischief and damage to society 
and social institutions. That is essen
tial. Without that, no ordered Gov
ernment can be carried an. Then, we 
must recognise that in our country, 
we, several among us, have not yet
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developed that democratic discipline, 
that democratic conscience, that sense 
of civic responsibility which not only 
enables but alnvoat compels a cdtixen 
to go to the aid of constituted autho
rity. Our mental attitude even today 
is mostly like this that whatever Gov* 
enuuent does is suspected and that 
the motives of Government may not 
be quite pure, so loaf as we cherish 
some views, and we look at things in 
this maimer. We cannot compare the 
conditions in our country with condi
tions in other countries

What happens in other countries’  
You have heard of the constable in 
London. The constable in London 
say* a word, and no man dare defy 
him, and if anyone does, then the 
entire populace falls upon him and he 
is in a way ostracised. That is the 
attitude of the people I assure you, 
let us have similar co-operation, and 
no occasion will arise lor raising any 
single lathi or baton by any police; it 
is then that the responsibility will be 
ours. But if, day in and day out, you 
go on condemning the police and 
everybody who is connected with ad
ministration, then you undermine his 
capacity for serving the people in a 
dignified and decent manner.

We are told, “What does it matter 
if 500 gallons of petrol are blown 
off?’ Well, it may not matter much 
but if the entire mohulla is blown off 
because of the soil being set on fire, 
then I do not know how many motions 
of adjournment would have been 
brought here or whether those who 
have brought these motions would 
have been there to bring them’

So, let us look at things from a cor
rect perspective Let us understand 
them in a right manner, and let us not 
make statements in a glib and irres
ponsible way, so that we all may 
benefit by each other’s counsel and 
advice.

X have advised the States that so 
far as is possible, policemen should 
have helmets when they go out, and 
that tear-gas should be kept in suffi
cient and adequate quantity every

where, so that m  occasion for five 
may arise, and also that these riles 
may be replaced by muskets which 
do not fire far, and which can do little 
harm. I am prepared to accept any 
other suggestions that may be made, 
and that may be reasonable, and that 
may help the cause of peace. After 
all, when anyone is killed, wc lose 
the sympathy of a large section

Shri Vasndevan Nair (Thintvel* 
lah): May I know why tear-gas was 
not used here in Delhi’

An Hon. Member: That is an ex
ception

Pandit G. B. Pant: The place where 
this mishap happened did not have 
and the answering is there. (Laugh
ter).

Laughing is no substitute for tear- 
gas One has to laugh when tear-gas 
is there, but when it is not there, it 
is not necessary to laugh. Tear-gas 
had not been stocked there because 
nobody apprehended trouble You 
may call it an error of judgment We 
should, I think, be prepared..

Shri V. P. Nayar: Why did the 
police go with loaded rifles? (Inter
ruption*)

Pandit G. BL Pant: I am sorry the 
sands of time are running fast; so, I 
cannot answer every question. I am 
prepared to stand cross-examination 
even outside this House

As I said, it is our desire that no 
such occasion may arise We want the 
co-operation of hon Members of this 
House and also of all political parties 
Let us also remember this that these 
outbursts are often the result of deve
lopments of many days and if all 
could adopt an attitude of virtue and 
of patriotism towards these questions, 
perhaps the stage would not arise 
when clashes of this character would 
take place So I appeal to an to look 
at things from a truly democratic 
angle and to place before them the 
tenets of Gandhiji, to which reference 
was made m the coarse of the debate 
here
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[Pandit G. B. Pant]
Now about this particular case, I

do not think I should say much. I
have the report of the Additional Dis-
trict Magistrate before me. I have
placed 'a copy on the Table. In fact,
I placed it before the debate started;
and copies have also perhaps been
furnished to some of the Members.
But I would request those who nave
not got the copies to take the trouble
of going through the report and to
see whether all that they have said
is true and correct, whether the de-
ductions drawn by them are really
justified by the data and the facts of
this particular case. They will find
that they have rather jumped to
conclusions which were not and which
are not right.

I will just read out to you the last
three sentences from this report. This
is a full-scale report which covers
about 25 pages, and there are state-
ments of witnesses which cover
another 25 pages. I think if we are
interested in finding out the truth
about this affair, we should not be
perplexed by the length of this report.
We should be prepared even to under-
go greater pains and trouble for the
purpose of digging out the truth. 1
will read out to you only a few sen-
tences. These run thus:

"To summarise, my findings are
as follows: The situation very
rapidly became so intense and
acute and dangerous to the lives
of Sadho Singh and Tara Chand"
-1 may say they were two of
the constables who were present
there-"who had fallen into the
hands of the mob which had
threatened to kill them and the
danger was so imminent that it
was necessary to resort to firing.
Had firing not been resorted to,
the police force present at the
spot, which, in my opinion, was
inadequate to meet the situation,
would have been overwhelmed by
the determined mob resulting in
further possible loss of life.
Another consequence would have
been great damage to the stores,

possibly the blowing up of the
petrol pump and the vehicles. I
think that the quantum of force
was not in excess of the require-
ments of self-defence, the saving
of two lives and the prevention of
great damage to property inside
the stores. I am convinced that
excessive force was not used. The
theory that the police resorted to
firing inside the colony is not sup-
ported by the oral or circumstan-
tial evidence such as the marks on
the walls or the injuries".

I do not think I should read the
other paragraphs. I may, however,
state that the Additional District
Magistrate had, because of this de-
bate, to hustle through the matter.
He could not examine all the witnes-
ses whom he would have liked to
examine. So I will see that a judicial
officer is appointed to make an in-
quiry into this matter. I hope here-
after we all will agree on one point
at least that our regard for human
life and our desire to protect every
citizen in this land is in no way weak-
er or feebler than that .of any other
section which is represented in this
House today.

Raja Mahendra Pratap: "';an we
pray for the soul of the dead?

Shri Sadhan Gupta: Sir, ....

Mr. Speaker: There is no right of
reply.

Shri Sadhan Gupta: There is a right
of reply under Rule 358.

Mr. Speaker: It is not definite. Yes,
the hon. Member may speak.

Shri Sadhan Gupta: I think in spite
of what the hon. Home Minister said,
morally the House is convinced that
the firing was unjustified. All except
one hon. Member-of course the hon.
Home Minister excepted-whether on
this side or the other, could not con-
vince themselves that the firing was
justified:
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I shall make certain remarks about
the points made by the hon. Member,
Dr. Subbarayan.

Some Hon. Members: Leave him
alone.

Shri Sadban Gupta: Except for him,
no one has justified the firing or could
see any justification in the firing.

The hon. Home Minister has accus-
ed us of having political considera-
tions in bringing up this matter. He
has deduced it from the fact of
laughter. Yet, when there was laugh-
ter at the points he made, he had no
objection to it. He was laughing him-
self, I am told. Therefore, from this
very fact the House will know where
the political consideration is and
what was the consideration in refer-
ring demagogically to this laughter.
He has also said in the same breath
that firing gives us an opportunity to
make a point against the Government.
'.On behalf' of ourselves, on behalf of
.the whole people of our country, may
I very earnestly request him not to
give us any such opportunity in the
future.
, ''I

The question now is, what should
we do in these matters. The hon.
Home Minister has said: We feel com-
pelled to resort to firing because all
government action is suspected in this
country and therefore the position is
not as it is in other places. He quot-
ed the example of England where
everyone unquestionably accepts the
words of the constable. Apart from
the fact that constables in England
are of a different type, he must know
and he cannot be unaware of the fact
that it is not always so in England.
Only two or three days ago, I think,
there was a news item in the papers
that in a meat market, the meat sel-
lers-the picketers-held up a lorry.
It was just the same kind of thing
that happened. The rifles were flred
-not even the muskets which the
Home Minister mentioned. Does he
realise why the Government action

is suspected? Does he not realise
why the very people who have been
held as idols of the country for years
become suspects today when they
are involved? There is something
wrong not in the people but in them-
selves. It is really an 'objectionable
thing to parade before the world
that our people are of an inferior
quality or that they are indisciplined
than other people in other countries.
The fact is that people's movements
are always suppressed and the pro-
vocation comes from the Government.
I strongly deny the contention that
crowds are uncontrollable without
resort to firing.

Some hon. Members have referred
to our Party and asked what we will
do. We have done in Kerala. I
would draw the Home Minister's at-
tention to what we have done in
Kerala. Hundreds of people march-
ed to the Assembly. Only a few
window panes were smashed and the
crowd was controlled without firing.
I want the Government to. follow that
way. (Interruptions).

Mr. Speaker: The hon. Member
need not introduce new facts which
may be refuted.

Shri Dasappa: May I know if we
are sitting beyond 6.30?

Mr. Speaker: I am not bound to
conclude at 6.30. After the reply I
will put the question. I am not
authorised to conclude before 6.30.

•
Shri Tyagi (Dehra Dun): The pro-

cedure in the past has been that when .
the time is over the motion for
adjournment is deemed to have been
talked out.

Some Hon. Members: The rule is
changed.
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Shri Sadhan Gupta: He has also
spoken about Telangana. We have
always demanded an enquiry into
Telangana and we stick to that de-
mand. Let us see who was wrong
and who was right in Telangana.

The main objection still r~mains.
We are sought to be served with an
enquiry report by an official magist-
rate. Every section of the House the
other day expressed a wish that an
impartial judicial enquiry by a high
authority should be held and it is
this demand that we again reiterate.
There should be a judicial enquiry by
a High Court Judge-not in cameTa
or in secret but an open judicial
enquiry-so that the public can
appear and the representatives of the
public can appear and cross-examine
the witnesses and get at the facts. It
shall be decided by an eminent judi-
cial authority. Nothing short of that
will satisfy us and certainly not an
enquiry by a magistrate of any kind
or by any judicial officer who is less
than a High Court Judge. This is the
thing we want and not replacement
of rifles by muskets.

There is only one point which I
want to make. The Home Minister
says that danger was not apprehended.
and so tear gas was not taken there
and so there was no tear gas there.
I cannot understand it. If danger
was not apprehended why were rifles
and bullets taken there while tear
gas was not taken. All these are lame
excuses and nothing short of a judicial
enquiry will be able to assess the
facts. Therefore, I would ask the
Home Minister to give us an assurance
on this. I want to know from him
whether such a judicial enquiry is
going to be instituted-an open en-
quiry by a High Court Judge.

Pandit G. B. Pant: There will be a
judicial enquiry. I think that meets
the wishes of Shri Sadhan Gupta and,
in the circumstances, he will with-
draw his motion.

Shrimati ReoKChakravartty: Will
it be open?

Shri Sadhan Gupta: I said that
there must be an open, judicia:
enquiry by a High Court Judge.

Mr. Speaker: He said that there
will be a judicial enquiry, and he
stops with that.

, Shrbnati Renu Chakravartty: We
want to know whether it will be open
and by a High Court Judge.

Mr. Speaker: The hon. Member,
Shri Sadhan Gupta, in his reply sug-
gested that there should be a judicial'
enquiry, it should be open and by a
High Court Judge. The hon. Home
Minister stated that there will be a
judicial enquiry.

Shri S. A: Dance:, Open?

Mr. Speaker: A question was put
and the answering is there. (Inter-
ruption) Order, order. Can I force
any particular Member to say some-
thing?

Shrimati Renu Chakravartty: On
that basis we may withdraw the
motion.

Mr. Speaker: The whole House has
heard the question and the reply.
The House will now hear the ques-
tion that I am going to put.

The question is:

"That this House do now ad-
journ."

The Lok Sabha divided:

Ayes: 53; Noes: 196.
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